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ORISSA ORDINANCE No. | OF 1955

THE ORISSA ESSENTIAL ARTICLES CONTROL
AND REQUISITIONING (TEMPORARY POWERS)
{AMENDMENT) ORDINANGE, 1955

[ Promulgated by the Governor in the fitth year of-the
Republic of India]

[ Published in an extraordinary issue of the Drissa Gazette,
dated the 24th January 1955 ]

AN
ORDINANGE

TQO AMEND THE ORISSA ESSENTIAL ARTICLES CONTROL
AND REQUISITIONING (TEMPORARY POWERS)
act, 1960

wHEREAS the Legislature of the State of Orissa
is not in session ;

AND WHEREAS the Governor of Orissa is
satisfied that circumstances exist which render it
-necessary for him to take immediate action to amend
the Orissa Essential Articles Control and Requisi-
tioning (Temporary Powers) Act, 1950 in the manner origa Act
hereinafter appearing ; - o XILof3961,

ANDWHEREAS the instructions from the Presi-
dent have been received to promulgate such-an
Ordinance ;

NOW, THEREFORE, in exercise of the powers
conferred by oclause (1) of Article 213 of -the
Constitution, the Governor of Orissa is pleased to
make and promulgate the following Ordinance :—

1. (1) This Ordinance may be called the Orissa
Essential Articles Control and Requisitioning
(Temporary Powers) (Amendment} Ordinance, 1955.

(2) It shall come into force on the 26th day. of
January 1955.

2. In sub-gection (4) of section 1 of the Orissa
Essential Articles Control and Requisitioning . (Tem-
porary Powers) Act, 1950 {hereinafter referred to "ag Orisa-Act
the said Act), for the words, letters and figures XIL of 1981,
¢« 26th day of January 1955 the words, letters and
ﬁg‘!ll'(;& “26th day of January 1957 shall be substi-
tute
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Amendment * - '3, To" section 18 of the said Act the following )

O Sein,  ToW sub-section shall be added, namely :—

Act XIT of . . -

1981, = “ (3) Notwithstanding anything contained in
any of the provisions of this Act, any order made by
the Central Government or the State Government
as the case may be, under the provisions of the
Essential Supplies (Temporary Powers) Act, 1946 in XX1v of
respect of any of the essential articles specified in '*4°
item 1 of the schedule to this Act, and in force im-
mediately before the 26th day of January 1955 shall be
deemed to be an order made by the State Government
under this Act and shall continue in force accord-
ingly 3 and all appointments made, licences or permits
granted, directions issued and things done under any
such order or the Act herein specified, as the case
may be.and in force immediately before the said date
shall likewise continue in force and be deemed to be
made, granted, issued or done in pursuance of this
Acb, .

APgehgdmm“‘ 4, For the existing Schedule to the said Act,

Sohenat.  the following new Schedule shall be substituted,
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THE SCHEDULE
[ See section 2(a) 1

(#) Foodgrains, namely :(—
(a) Wheat
(b) Paddy (rice in husk)
(c) Rice (husked)
(d) Jawar
{e) Bajra
(/) Maize
(9) Barley
(k) Minor Millets, e.g., Ragi, Kodo
(¢) Gram '
(1) Manures
{#¢) Kendu leaves
(¢v) Horns and bones
(v) Patal Garud
{(vi) Hides and skins
' _ P, 8. KUMARASWAMY RAJA
The BOth Jdwuary 1955 Governor of Orissa




